
445 Paper* Laid  VAISAKHA IS, 1897 (SAKA)  Papers Laid 246

uary, 1974  together  with  an 

explanatory  note

(3)  Two statement (Hindi and Eng. 
USh versions) showing reasons for de- 
lay m laying the above Notifications

<4) Two statement (Hindi and Eng­
lish versions) explaining the  reasons 
for not laying the Hindi versions of 
tlie Notifications

[Placed in Library. See No LT-S601/ 
75]

Fertilizer  Amendment Orders, 1975

THE  MINISTER  OF  STATE  IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNASA- 
HEB P SHINDE)  I beg to lay on 
the Table

A copy each of the following Notifi­
cations (Hindi and English  versions) 
under sub-section (6) of section 3 of 
the Essential Commodities Act 1955 —

(1) The Fertilizer (Control) Amend­
ment Order 1975, published in Noli, 
flcation No GSR, 203(E)  in Gazette 
of India dated the 16th April 1975

(2) The Fertiliser (Movement  Con­
trol) (Second Amendment) Order, 1975 
published in Notification No GSR 
207(E) in Gazette of India dated the 
18th April, 1975

(3) The Fertiliser (Movement Con­
trol) (Second Amendment) Order, 19775 
published in Notification No  GSR 
208(E) m Gazette of India dated the 
19th Apnl, 1975

(Placed m Library See No LT-9602/
M]

Annual Report or Tamil Nadu Acro 

Industries  Corporation Ltd,  Madras 

tor 1972-73

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI  PRABHUDAS 
PATEL): I beg to lay on tbe Table

A copy of the Annual Report (Hindi 
and English versions)  of the Tamil 
Nadu Agro  industries  Corporation 
Limited, Madras for the 7«ar 1972-73 
along with tbe Audited Accounts and 
the comments of the Comptroller and 
Auditor General thereon, under sub­
section (1) of section 019A of the Com. 
panies Act, 1956 [Placed tn Library. 
See No LT-9680/75]

Gujarat Government  Orders  under 

Gujarat vacant loads in urban Areas 

(Prohibition  and  Alienation  Act, 

1972 and Notifications under Gujarat 
Slum  Areas)  (Improvement,  Clear­

ance and Redevelopment) act,  1973

THE DEPUTY MINISTER IN 1HE 
MINISTRY OF WORKS AND HOUS­
ING (SHRI DALBIR SINGH)  I beg 
beg to lay on the Table

(a)  A copy each of the following Gu­
jarat Government Orders under sub­
section (4) of section 7 of the Gujarat 
Vacant Lands ra Urban Areas (Proh bi- 
ti°n of Alienation) Act. 1972 read 
with clause (c) (111) of the Proclama­
tion dated the 9th  February,  1974, 
issued by the President in relation to 
the State of Gujarat •—

(1) Order No  VCT-2074/45749_V 
dated 1st April 1975  in  the 
case of Shn Haribhai Nathu- 
bhai Desai of Kabilpur, Taluka 
Navsan m the district of Bul- 
sar

(2) Order No VCT.1474/135087-V 
dated 1st April 1975 in the case 
of Asha Cooperative Housing 
Society, Ahmedabad

(3) Order No  VCT-2474 67280-V 
dated r̂d April 1975 jj, the 
case of Sardar Patel Coopera, 
tive Housing Society Ltd, Bo- 
riavi Taluka Anand  in  the 
district of Kaira

(4) Order No  VCT-I474/83708-V 
dated 4th April 1975 in  the 
«**e of Jayalaxmi Cooperative 
Housing Society, Ahmedabad.
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(5) Order No.  VCT-2474/83102-V 
dated 8th April, 1075 in the 
cage o| Dr. V. V.  Desai  of 
Nadiad, Taluka Nadiad in the 
district at Kaira.

(8) Order No. VCT-1774/127888.V 
dated Uth April 1975 in the 
case of  Sint.  Sharde  Raje 
Gaekwar of Baroda.

(7) Order No. VCT/SR/90-91/74 
dated 16th April 1975 in the 
case of Shri Nathubhai Keshav- 
bhai Patel, Director of Kado- 
dra Paper Industries Private 
Ltd., Kadodra, District Surat.

(8) Order  No.  VCT/SR/94/74 
dated 16th ApnJ 1975 In the 
case of Shn Rajni Kant Chho- 
talal Gandhi, Chief Promoter, 
Trupti  Industrial  Coopera, 
tive Service Society, Surat.

(9) Order No. Land/2/C/652 dated 
7th April 1975 in the ease of 
Shri  Gimar  Pesticides  Pvt. 
Ltd., Dolatpara, Taluka Juna- 
gadh District Junagadh

(10) Order No.  CH/VCT/RC.6/75 
dated 8th Apnl 1975 in the 
case ot Shri Nathubhai Vasan- 
jibhai Desai and  Others  of 
Bulsar.

(11) Order No. LND/VCT/SR-WS- 
1012 dated 18th April 1975 in 
the case of Shri Maheshkumar 
Dhansukhlal Munsht Partner 
of Broach Rubber Industries 
Broach.

(12) Order No. Land/VCT/74 dated 
2nd April 1975 in tfae case of 
Shri Ramkrishnawala  Indus­
tries, Limdi, Taluka Lamdi in 
the District of Surendranagar

(18) Order  No.  VCT-WS/1464/75 
dated 18th April 1975 in the 
caae of Shri Govlndbhai 
bhai Mftkwana of Dudhrej Ta. 
luka Wadhwan in the district 
ot Surendranagar.

(14) Order No.  VCT/SR/218/7(3) 
dated 5th April 1979 In  the

ease of the Laxmi Cotton Jia- 
ning Factory Dholka, District 
Ahmedabad.

(15) Order  No.  VCT/S3U201/7(3)
dated 7th April 1975 in tb» 
case of  Shrimati  Aminflbibi 
Mohmedali Kadari of Ahrae- 
dabad.

(16) Order  No.  VCT/SR/176/7(S> 
dated 7th April, 1975 in the 
case of Shri Harjibhal Megh- 
jibhai Patel of Dadusar, Dis­
trict Ahmedabad.

(b) A statement (Hindi and English, 
versions) showing;

(i) reasons for delay in laying the
above orders; and

i

(ii) for not laying the Hindi ver­
sions thereof.

[Placed in Library  See No. LT-9604/" 
75].

(c) A copy each of  the  following 
Gujarat  Notifications under  subsec­
tion (2) of section 59 of the Gujarat 
Sum  Areas (Improvement, Clearance 
and Redevelopment) Act, 1973 read with 
clause (c) (ni) of the Proclamation dat­
ed the 9th February, 1974 issued by 
the President in relation to the State 
of Gujarat-—

(i) Notification No.  GH/J/11/75/ 
SCB-1073/A.1  published in 
Gujarat Government  Gazette 
dated the 22nd March, 1675.

(li) The Gujarat Slum Areas (Im­
provement, Clearance and Re­
development) Rliles, 1975, pub. 
lished in Notification No. GH/ 
J/12/75/SCB-1073-A.1  in
Gujarat Government  Gaiette 
dated the 27th March, 1975,

(ill) Notification No. GH/J/18//75/ 
SCA-1575/782/A(i) published 
In Gujarat  Government Ga­
zette dated the 28th March, 
1975.
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<lv) Notification No.  GH/J/14/73/ 
SCA-157S/783/<A)(i) published 
in Gujarat Government Gazet­
te dated the 28th March 1975.

(d)  A statement (Hindi and English 
versions) explaining the reasong  for 
not laying the Hindi versions of the 
above Notifications.
I Placed in Library. See No. LT-0603/ 
751.

Annual  RKport op  Indian  School  or 

Mines, Dkanbad for 1972.73, Report 

or Executive Committee or Trustees 
or Victoria Memorial Hall, Calcutta,

1973-74 and Correction to  Notifica­

tion No. GSR 1275, dated 30 U 74 under 
Indian  Museum  Act, 1910

THE DEPUTY MINISTER IN THE 
MINISTRY OP EDUCATION AND SO- 
CIAL WELFARE AND IN THE DE. 
PART WENT OF CUTURE (SHRI  D. 
P YADAV)-  I beg to lay  on  the 
Table:

(1) A copy of the  Annual  Report 
(Hind! and English versions)  of  the 
Indian School of Mines, Dhanbad for 
the year 1972-73.

(2) A statement (Hindi and English 
versions) showing reasons for delay in 
laying the above Report.
[Placed in Library. See No LT-9C06/ 
75)

(3) A ropy of the Report (Hindi and 
English versions)  of the  Executive 
Committee of the Trustees of the Vic­
toria Memorial Hall, Calcutta, for the 
year 1973.74 [Placed tn Ltbra*v See 
No. LT-9607/75].

(4) A copy of Notification No G.S.R. 
45$ (Hindi and SSngliah versions) pub­
lished In Gazette of India dated the 
12th April, 1975 containig corrigendum 
to Notification No. GSR 1275 publish­
ed in Gazette of India dated tbe 30th 
November, 1974. under sub-section (3) 
of section ISA of the Indian Museum 
Act, 1910. t Placed in Library. See No. 
LT-9608/75J.

Notification, etc. undeh Customs act, 

1962

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHTAGI).  I beg to lay 
on the Table:

A copy of Notification No 51-Customg 
(Hindi and English versions) published 
in  Gazette  of  India  Extraordinary 
dated the 3rd May, 1975 under section 
159m of the Customs Act, 1962 together 
with  an  explanatory  memorandum. 
[Placed m Library. See No. LT-9609/ 
75].

PUBLIC ACCOUNTS COMMITTEE

Hundred and  Forty-second,  Hundred 

and Sixty-fifth Hundred and Seventy- 

second, Hundred and  Seventy.thxrd 

and, Hundred and Seventy-sixth 

Reports

SECRETARY-GENERAL I beg  to 
lay on the Table:

The following Reports of the Public 
Accounts Committee  (1974-75)  which 
were presented by  Shri  Jyotirmoy 
Bosu, the then Chairman, Public Ac­
counts Committee, to the Speaker on 
the 30th April, 1975 after the adjourn­
ment of the House on that day:

(1) Hundred and forty-second Re­
port on action taken by Gov­
ernment on the recommenda­
tions contained in their Hun­
dred and twentieth Report on 
paragraphs relating to Finan­
cial Results and Earnings of 
the Railwaŷ included in the 
Report of the Comptroller and 
Auditor General of India for 
th« year 1971-72, Union Gov­
ernment (Railways).

(2) Hundred and sixty .fifth Report 
on action taken by Govern-- 
ment on the recommendations 
contained m their Hundred 
and twenty.seventh Report on 
paragraphs 42 and 43 relating 
to Installation of Computers 
on Railways included in  the


